State vs. Uday Singh Bagga
FIR No.624/15 & 292/17

PS Ranijit Nagar

18.05.2020

Present:  Ld. APP for State.
Ld. Counsel for accused through CISCO Webex.

|0 through CISCO Webex.

None for complainant.
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Put up the application for further arguments on 19.05.2020.

|0 is directed to inform the complainant about the bail application and

to join the proceedings through CISCO Webex via meeting no.574 854 284 on

19.05.2020 at 03:00 pm.

(Babita Puniya)
Duty MM/West/THC
18.05.2020
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State vs. Uday Singh Bagga
FIR N0.624/15 & 292/17

PS Ranijit Nagar

18.05.2020

Present:  Ld. APP for State.
Ld. Counsel for accused through CISCO Webex.
IO through CISCO Webex.

None for complainant.

It is stated by the Ld. Counsel that co-accused has been granted bail
by the Hon'ble High Court of Delhi vide order dated 28.02.2020. He also drew the
attention of the court towards the order dated 28.02.2020 passed by the Hon'ble
High Court of Delhi. He stated that the present accused is also willing to settle the
maltter with the complainant. In view of the same, he prayed that accused be
admitted to bail on the ground of parity for the period of six months.

Heard.

Put up the application for further arguments on 19.05.2020.

|0 is directed to inform the complainant about the bail application and
to join the proceedings through CISCO Webex via meeting no.574 854 284 on

19.05.2020 at 03:00 pm.

(Babita Puniya)
Duty MM/West/THC
18.05.2020
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FIR No.183/2020
PS Hari Nagar
U/s 188 IPC

18.05.2020

Present:  Ld. APP for State.

Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL3C-CH-1924 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL3C-CH-
1924 is released to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.1.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL3C-CH-1924 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL3C-
CH-1924 be relcased to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc. '

The photographs of the vehicle bearing no.DL3C-CH-1924 should be
allested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheel. 10 is also directed to follow the necessary safeguards insisted in
sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy dasti.

(Babit Puni
Duty MM/West/THC
18.05.2020
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State vs. Shamsheer Singh
FIR N0.180/20

PS Hari Nagar
U/s 188 IPC

18.05.2020

Present:  Ld. APP for State.

Applicant in person.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of e-battery rickshaw on Superdari.

Heard. Reply perused.

As per reply, IO has no objection, if the e-battery rickshaw is released
to the registered owner/rightful owner.

Heard. Application perused.

Having considered all the relevant inputs and having taken note of the
decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. e-battery rickshaw
can be released to the applicant/registered owner/rightful owner, subject to
axecution of security bonds. Accordingly, let e-battery rickshaw be released to the
rghtiul owner after preparing detailed panchnama; taking photographs of the
vehicle: valuation report; a security bond etc.

The photographs of the e-battery rickshaw should be attested by the
|0 and countersigned by the complainant, accused, if any, as well as by the person
to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheel. 10 is also directed to follow the necessary safeguards insisted in
sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puni
Duty MM/West/THC
18.05.2020

Scanned by CamScanner




Present:

N

Ld. APP for the State.
None for accused.

Put up on 18.05.2020 for purpose fixed.

FIR No. 59/2020
PS: Mayapuri
09.05.2020

(RINKU JAIN)

DUTY MM/WEST/DELHI

09.05.2020
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